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NOGTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL
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This case has been filed by a g“‘éﬁk ‘

02,0RDER DATED 04=-10-2002.

S

Union;without taking leave te prosecute

this case under Rule-4 of the CAT(Procedure)
Rules,The Advocate for the Applicant Mr.S.R.
Mishra seeks permissien to withdraw this CQ‘Q_Q_J

In the said premises,
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which has got noO merit,

this CA is dlsmisged as wltbdrawn.
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